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INTRODUcnON 

I, the Chairman of the Committee on Papers Laid on the Table, havinl 
been authorised by the Committee to present this Report on their behalf, 
present their Thirteenth Report. 

2. As a result of examination of some papers laid during the Fifth and 
Seventh Sessions (Tenth Lok Sabha), the Committee have come to certain 
conclusions in relard to delay in laying of the Annual Reports and 
Audited Accounts of the (i) National Open School for the year 1990-91; 
(ii) Pool Fund Accounts of Coffee Board from 1 January to 31 December, 
1990; (iii) Lalit Kala Academy for the year 1990-91; (iv) Central Council of 
Indian Medicine for the year 1990-91; and (v) AU India Institute of 
Medical Sciences for the year 1990-91 and have made certain recommenda-
tions. The conclusions of the Committee are reflected in the Report. 

3. The Committee considered and adopted this Report at their sitting 
held on 30 November, 1994. 

4. A statement showing summary of recommendationllbbservations 
made by the Committee is appended to the Report (Appendix). 

NEwDEun; 
November 30, 1994 
Agrahayana 9, 1916 (Sa/cQ) 

T.J. ANJALOSE, 
Chaimum, 

Comminee on Papers lAid on the Table. 

(v) 



CHAPTER I 

DELAY IN LAYING ANNUAL REPORT OF nIE NATIONAL OPEN 
SCHOOL, DELHI FOR THE YEAR 1990-91 

The National Open School Society, Delhi was set up by tbe Central 
Board of Secondary Education, New Delhi in July, 1979 to provide 
relevant, continuing and developmental education to tbe prioritileCi clients 
groups, in consonance with the nonnative national policy documents and in 
response to the assessed needs of the people. 

1.2 The Annual Report without Audited AccounD and the Audit 
Report thereon of National Open School for tbe year 1.??O-91 was laid 
together with Review and Delay Statement on the Table o ~ HOUle on 
2 March, 1993. As per recommendation of tbe Committee contained in 
para"-rr-O'fthen First Report (Fifth Lot Sabba) the aforementioned 
documents should have been laid by 31 December, 1991 i.e. within nine 
months of the close of the accounting year. Thus, tbe period of delay in 
laying Annual Report came to about 14 months. 

1.3 In the statement laid alongwith the Annual Report, the reasons for 
delay have been expiained as under:-

"According to the Rules of the National Open School Society tbe 
Annual Report of the National Opcn School is required to be laid 
before the Parliament within nine mORtbs of the close of the 
accounting year. This provision was decided to be incorporated in the 
Memorandum of Association and Rules &. Regulations of the Society 
in the meeting of the Executive Board of National Open School held 
on 6th February, 1992. Necessary approval of Minister of Human 
Resource Development to the incorporation of this provision in the 
Rules of National Opcn School was obtained on 2nd July, 1992. 1be 
Ministry has recently received the Annual Report of the National 
Open School for the year 1990-91 duly adopted by General Body of 
the National Opeo School Society in its meeting beld on 

~. ~~~!~ ~ . It is, therefore, now being laid on the Table of 
both the Houses of Parliament." 

1.4 The Ministry of Human Resource Development (Department of 
Education) who were requested to furnisb information on certain more 
points in this regard, Iaave furnished the same as under:-

Points RtpU" 
I. The dates when-

(a) the Annual Report was 6.S.1992. 
finalised; 
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Points 
(b) the Annual Report taken up 

for translation and printing 
and the time taken in it; 

(c) the finalised Annual Report 
and in both Hindi and 
English versions sent to the 
Ministry of Human Resource 
Development for being laid 
in Parliament, 

(d) the DeJay Statement and 
Review were prepared by the 
Ministry; and 

(c) the Annual Report alongwith 
Review Statement and DeJay 
Statement were got 
authenticated from the 
Minister. 

II. The reasons for not laying 
Audited Accounts alongwith the 
Annual Report for the year 
1990·91. 

Replies 
5.7.92 and it took about OQe 
and a half month for translation 
and printing by National Open 
School. 

3.9.92. However, National 
Open School placed the Annual 
Report for the year 1990-91 
before the General body of the 
National Open School Society 
in its meeting held on 2.11.92 
for nece!;sary approvaV 
adoption. Confirmation/ 
intimation in this regard was 
received by Ministry of Human 

~ 

Resource Development. 
Department of Education on 
17.12.92. 

16.12.92. 

20.12.92. 

The National Open School. 
Delhi was established on 
23.11.1989 as an autonomous 
organisation of the Government 
of India under the Ministry of 
Human Resource Development. 
Prior to its inception, it was 
attached to Central Board of 
Secondary Education as Open 
School since 1979. 

The Memorandum of 
Association and Rules & 
Regulations of National Open 
School Society were amended in 
the emergency meeting of its 
Executive Board held on 6.2.92 
to incorporate the provisions in 
thi!; Rules & Regulations for 



III. 

Points 

Whether the Ministry 
of Human Resource 
Development (Department 
of Education) is aware of the 
r"!commendations of the 
Committee on Papers Laid 
made in their 2nd Report 
(6th Lok Sabha) that 
'an Statutory I Autonomous 
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Rtplia 
external audit of National Open 
School Society, submission of 
Annual Report and Audit 
Report of the Society to the 
Government and layin, them 
before the Parliament within 
nine months of the close of the 
accountina year of the Society. 
The amendment wu approved 
by the Minister of Human 
Resource; Development on 
behalf of the Government of 
India on 2.7.92. Prior to 
23.11.89, the accounts were 
bein, audited alonpith that of 
CBSE. The Annual Accounts of 
National Open School for the 
year 1989-90 onwards are ItiD to 
be audited by the Director of 
Audit, Central Revenues, New 
'Delhi. The Office of the CAAG 
were requested by this 
Department on 29.6.92 to issue 
instructions to DACR to take 
.up tbe work of auditing of 
National Open School at the 
earliest. As per advice received 
(rom Director General of 
Audit, Central Revenue, the 
matter has been taken up with 
the Ministry of Finance (Budget 
Div.) Necessary approval! 
instructions from Ministry of 
Finance are awaited. That is 
why the Annual Accounts of 
National Open School for the 
year 1990-91 could not be laid 
alonpith the Annual Repcu:t. 
The recommendations of the 
Committee on Papers Laid OD 
the Table have bten noted for 
~ orm o  and eompliance. 
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Points 
Organisations, Public 
Undenakings, Corporations, 
Joint Ventures, Societies etc. 
which are financed out of 
funds drawn from the 
Consolidated Fund of India, 
after being voted by the 
Parliament, in the form of 
shares, subsidies, grants-in-
aid etc:, either wholly or 
panly should lay their 
Annual ReporWAudit 
Reports (both English and 
Hindi versions) before both 
Houses of Parliament 
irrespective of the fact 
whether the Statutes, Rules 
or Regulations of such 
organisations provide 
therefor or not and whether 
they are registered under the 
Companies Act, 1956 or 
not". '''.! Please indicate the dates of i laying Annual Repon and tAUdited Accounts of the School 

for the preceding five years. If 
no reports were laid, the reasons 
therefor. 

V. The latest position regardine 
finalisation of the Annual 
Repon and Audited Accounts 
for the subsequent year 1991-92. 
When tbese are expected to be 
laid in Parliament? 

• 

Rep/in 

As already stated, National 
Open School came into being 
on 23:11.89. The repon 
penaining to the year 1990-91 
was the first repon to be laid. 

As per information received 
from the National Open School. 
the Annual Repon for the year 
1991-92 is ready (both English 
and Hindi version). Since the 
C&AG could Dot take up the 
Audit of the Accounts of 
National Open School. the 
same was got done by a 
Chanered Accountants firm. 
The repon contains balance 
sheet. receipt and payment and 
income" and expenditure 
accounts for the year 1991-92 
duly audited by the Chadered 
Accountants firm. The repon 
has yet to be adoptecMlccepted 
by the General Body of 
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VI. The remedial measures taken or 
proposed to be taken both in the 
Ministry and National Open 
School to ensure timely laying of 
the Annual Reports and Audited 
Accounts within the prescribed 
period of 9 months from the 
close of the Accounting year, in 
future: 

National Open School is beiD, 
reconstituted. A. lOOn .. this 
precess is over, National Open 
School would convene the 
meetinl of the General Body of 
National Open Scbool Society 
for adoptionpproval of the 
Annual Report for the year 
1991-92 and Audited Accounts 
of National Open School. 

Since preparation of Annual 
Report is a relular feature of 
National Open School now, it 
hu already taken atep' to 
prepare the Annual Report for 
the year 1992-93 and 'National 
Open School hopes to Ft it 
published by October, 1993, 10 
that the same could be lent to 
tbe Department of Education 
by November, 1993 after 
obtaining approval of the 
General Body. Unleu the 
CclAG takea up tbe Audit 
some time in SeptembeP" 
October, 1993, National Open 
School will have no option but 
to get the same audited by a 
Chartered Accountant'. firm. 

1.5 At their sitting held on 31 January, 1994, the Committee on Papen 
Laid considered the reasons for delay advanced by the Ministry of Human 
Resource Development (Department of Education) regardin, delay in 
laying Annual Report of the National Open School Society; Delhi for the 
year 1990-91. The Committee decided that the reprelCntativei of the 
Ministry might be asked to appear before the Committee to elaborate the 
reasons for delay in layin. these documents on the Table of Lok Sabha. 

1.6 The Committee took evidence of the representatives of the Ministry 
of Human Resource Development on 27 April, 1994 on the qUCltion of 
delay in layin, Annual Report of the National Open School, Delhi for the 
year 1990-91. 

1.7 The representative of the Ministry explained that, with a view to 
giving effect to the recommendations of the Committee in rellrel &0 timely 
laying of the annual report and audited aecounll in respect of the Society, 
a provision therefore was included in the Memorandum and Articlca of 
Association of the Society which was approved by the Govemment only iD 
july, 1992. He informed the Committee thlt the annual reports of the 
Society for the years 1991-92 and 1992-93 hid already been approved by 
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the Executive Board of the Society. He further informed that audit 
objections in respect of annual accounts for 1991·92 were being answered 
and that audit of annual accounts for 1992·93 had just been commenced. 
To a question why the Ministry did not appoint a Chartered Accountant 
for expeditious audit of the accounts of the Society, the representative of 
the Ministry replied that the C&AG office did not express any difficulty in 
auditing the accounts of the Society. He indicated that the annual report 
and the audited accounts of the Society for 1991·92 would be laid during 
the Monsoon Session, 1994 and those for 1992-93 would be laid during the 
Winter Session, 1994. 

1.8 The Committee note that a period of 5 months wu taken by the 
National Open Sthool Society, Delhi for approval of the Minister of Human 
Resource Developlaent on behalf of the Government of India to Incorporate 
the provisions in its Rules and Regulations for external audit. or National 
Open School Society, submission of Annual Report and Audit Report of the 
Society to the Government and laying them before the Parliament within 
nine months of the close of the accounting year of the Society. 

1.9 The Committee also note that the Society took 2 months time for 
getting;he Annual Report approved by the General Body of the Society. 

1.1«lThe Committee find that the provisions for submission of Annual 
Reports and Audited Accounts to Parliament had been Incorporated in the 
Memorandum of Assodation and Rules and Rqulations of the Society only 
In 1992 tbough it was tbe duty of tbe Ministry to make tbe Society aware of 
tbe recommendations of the Committee  contained In para 3.5 of their First 
Report (Fifth Lok Sabha) that all the Annual Reports and Audited Accounts 
of the Society were required to be laid on the Table of the House within the 
prescribed period of 9 months of the close of the accountinl yean. The 
Committee observe that the Ministry of Human R'esource DeVelopment took 
the maUer in a casual manner and delayed the Incorporation of the 
requirement in the rules and regul,tions of the Society at the time of their:. 
inception right in the year 1979.1'he Committee recommend that a me· ~ 

bound schedule should be drawn up by the Society In consultation with the i 
Ministry of Human Resource Development (Department of Education) and \ 
for strictly adhering to the various stages of the lime schedule so drawn up ; 
and some senior omcers both in the Society and tbe Mlnisl[y should be 
entrusted with the responsibility so that the documents could, be ftnalised ) 
and placed before Parliament well within nine months of the close of tJae 
accounting yean of tbe Society) • ./ 



CHAPTER 0 

DELA Y IN LAYING AUDITED ACCOUNTS OF POOL FUND 
ACCOUNTS OF COFFEE BOARD, BANGALORE FOR THE 

PERIOD FROM 1 JANUARY TO 31 DECEMBER, 1990 

The Coffee Board, Bangalore was established as a corporate body under 
the Coffee Market Expansion Act, 1942 ("The Coffee Act" since 1954) to 
promote the development of Coffee industry through measures sucb as 
assisting agricultural and technological research in Coffee, promoting 
production, sale and consumption of Coffee etc. 

2.2 The Audited Accounts of Pool Fund Accounts of Coffee Board, 
Bangalore for the season 1989-90 (Financial year 1 January, 1990 to 
31 December, 1990) were laid together with delay statement on the Table 
of the House on 26 March, 1993. In terms of the recommendations of the 
Committee contained in para 3.5 of their First Report (5th Lot Sabha), 
the aforementioned documents should have been laid within nine months 
from the closing of the accounting year i.e. by 30 September, 1991. Thus, 
the delay in laying the audited accounts of Pool Fund accounts came to 
about 18 months. 

2.3 In the statement laid by the Ministry, the reasons for delay had been 
explained as under:-

"Reasons for delay in laying the Audit Report on the Pool Fund 
Accounts of the Coffee Board for the 1989-90 season are indicated in 
chronological order as under:-

1. Date on which the Pool Fund Accounts for the 4.11.1991 
1989-90 season submitted to Audit. 

2. Date on which the revised PQOI Fund Accounts 
for the 1989-90 season, taking into account the 
objections raised by Audit, submitted to Audit. 

3. Date on which the draft Audit Report on the 
Pool Fund Accounts for 1989-90 seaSon received 
from the Audit. 

4. Date on which reply on the draft Audit Report 
on the Pool Fund accounts for 1989-90 season 
sent to Audit. 

S. Date on which the Audit Report on the 1'001 
Fund Accounts for 1989-90 lCason certified by 
Audit. 

7 

2O.S.1992 

23.10.1992 

13.11.1992 

31.12.1992 
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Due to delay in receipt "Of information/particulars from the field uaio, 
tbe Pool Fund ac::countl fbi 1989-90 seuon could not be finaliled by the 

., Coffee Boud in time. Hence, there wu delay in flDalisina the Audit 
Report and ita lubmillion to both the Housel of Parliament." 

2.4 The Ministry of Commerce, who were requested to furnisb 
information on certain poino in tbis rClard, bavc furnished the same as 
under:-

.. 
The dates when-
I. (a) the Company Law Board! Thc ComptroUer cl Auditor 

CAAG, was approachcd for General of India wei 

appointment of statutory requested to undertake the 
auditors; audit of thc aa:ounts of 

Coffee Board, Banaalore for 
a five year period from 1987-
88 to 1991-92 on. 14th 
January, 1988. 

(b) thc statutory auditors were The Statutory Auditors i.t. 
appointed; Accountant Gcncral (Audit)-I, 

Karnataka, Bangalore was 
appointed on 14th January, 
1988. 

(c) thc auditors returned the The Audit raised objections 
accounts raisinl objections; and over a period Oi time between 

4.11.1991 and 20.5.1992 wbich 
arc thc dates of submission of 
orillnal and revised accounts 
respectively. On submission of 
reviled accounts, funher 
objections were raised by the 
Audit over a period of timc 
~ ee  20.5.1992 and 
14.9.1992. 

(d) tbe audited accounts were sent The Audit Repon along-'With 
to the Ministry of Commerce the certified copy of the 
for beinl laid in Parliament. acc:ouno were sent to the 

Ministry of Commerce on 
5.2.1993. 

II. The rcuons for-

(a) takina 10 months in The delay in submission of Pool 
compilation and submission Fund Accounts for tbe 1989-90 

> of annual accounts to tbe seuon wu about 4 months and 
ludlton mltNd of 3 months 4 days. The Accounts were 
U rtODIIlmlftded br the required to be submitted to 
Colllllitt. on Papen Laid; Audit before 30th .June, 1991. 
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Points 

(b) taking about 6 months in 
submitting revised Pool 
Fund Accounts taking into 
account the objections 
raised by Audit; 

(c) taking about 5 months by 
the auditors .in preparing 
the Draft Audit Report and 
what efforts were made by 
the Coffee Board to 
expedite the Audit Report? 

III. The latest position regarding 
finalisation of the Annual 
Report and Audited Accounts 
for the subsequent year 
1 January, 1991 to 31 
December. 1991. When these 
are expected to be laid in 
Parliament? 

Rtplies 

Due to delay in receipt of 
information / particulars from 
the field Units and also due to 
certain inadequate returns 
furnished by the Field Units, 
for which clarifications had to 
be sought from each of the 
Field Units before finalisation 
of the Pool Fund Accounts, 
there was delay in submitting 
the Accounts for 1989-90 
season. 

The objections were not in one 
lot. They were raised over a 
period of time between 
4.11.1991 to 20.5.92. 

The Board made several 
personal requests to tbe 
Accountant General to expedite 
the Draft Audit Report and 
furnished the: replies to the 
Draft Report within 20 d.,.. 

The Annual Report of the 
Coffee Board for the period 
April. 1991 to March, 1992 has 
already been laid in Parliament 
Replies to the Draft Audit 
Report on the Pool Fund 
~ o  of the Coffee Board 
for the period 1.1.1991 to 
31.12.1991 (1990-91 SCHOn) 
have been furnished and final 
Audit Report alona with 
certified copy of Accounts from 
the Accountant General is 
awaited. The Audit Report will 
be laid in Parliament as soon as 
the same is received from the 
Accountant General. 
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IV. The remedial measures taken or 
proposed to be taken both in 
the Ministry ana' . the Coffee 
Board to ensure timely laying of 
the Annual Report and Audited 
Accounts within the prescribed 
period of 9 months from the 
close of the accounting year in 
future. 

All efforts are being made to 
ensure submission of the 
1991-92 season's Accounts i.e. 
from 1.1.1992 to 31.12.1992 on 
the due ~  and will ensure 
la'ying of the Audited Accounts 
within the prescribed period of 
9 months from the close of the 
accounting year. The Coffee 
Board have appointed a Senior 
System Analyst to undertake 
computerisation of accounts so 
that in future the submission of 
accounts will be well within the 
time limit. 

2.5 At their sitting held on 31 January. 1994. the Committee on Papers 
Laid on the Table considered the .replies given by the Ministry 'of 
Commerce regarding delay in laying the Audited Accounts of Pool Fund 
Accounts of Coffee Board. Bangalore for the period from lst January to 
31 December. 1990. The Committee decided that the representatives of the 
Ministry of Commerce might be called for evidence to elaborate the 
reasons for delay in laying these documents. 

2.6 The Committee took evidence of the representatives of the Ministry 
of Commerce on 27 April. 1994. 

2.7 On being asked to explain the delay, the representative of the 
Ministry informed the Committee that the accounts for the year ended 
31 December. 1990 were submitted to the Ministry in February. 1993. The 
Accounts for the accounting year that ended on 31 December. 1991 were 
submitted to the Ministry in May. 1993 and the accounts thereof for the 
year ended on 31 December. 1992 were submitted on 15 April. 1994. He 
submitted that the delay has been progressively reduced. The 
representative of the Ministry howevl"f. assured the Committee that such 
delay would be avoided in future. 

l.8 The Committee note tba' 10 months were taken In compilation and 
submiulon of Annul Accounts to the Audlton Instead of 3 mODt ... · u 
recommended !ty tbe Committee. Six months were taken In lubmlttln. tbe 
revised pooIluad accounts to tbe Audlton and·5 months were taken by the 
Audlton In preparlnl the Audit Report. 

1.9 The Committee are Dot satlsned with the clarlftcatioD aJven by the 
Ministry In tald. 10 months' time In compilation 01 ar.counts because It 
.a. only due to non-receipt 01 Inlormatlon from tbe field unit.. Tbe 
Committee leel that II the Board had taken Inltlatlye bel ore the end 01 tbe 
sealOn with tbe neld units the account. could bave reached tbe bead omce 
and mucb ol·the delay could bave been avoided anil In anticipation 01 any 
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delay frum the field unils, the Ministry sbould bave taken the matter with 
field units from time to time. The Committee also obse"e that 10 many 
audit objections were raised durlnl the audltlnl of accounts. It pel to 
pruve that the accounts were not compiled a. per requirements of tbe audit 
authurities. 

2.10 The Committee recommend that the Ministry In o ~ o  with 
CuITee Board should fix up a deadline fur preparinl and submiltlnl the 
accounts by field omces to the Head omce with a view to avoidlnl delay 
atleast on this account. The Board should also fix up the responsibility on 
sume omcers In tbe field units to send the accounls wltbln tbe prescribed 
time limit. At the Ministry level also, a senior omeer should be entrusted to 
pursue and see that the accounts of field omces reacb tbe Ministry by tbe 
deadline fixed for the purpose. 

2.11 The Committee also recommend that the accounts oC the Colfee 
BUlird shuuld also be properly maintained so that at the time or audltinl. 
audit ohjections could be reduced to the minimum and in case oC ObJeetlODl, 
If any, eITorts sbould be made to resolve them with promptitude. 

2.12 The Committee hope that the Ministry of Commerce would made aU 
out eITorts to see that the Pool Fund Accounts of the CoII'ee Board which 
are in arrears, are laid on the Table of the House within the next three 
months and all\ future accounts are laid .within the prescribed period. The 
Ministry should ensure that the work relating to layinl of Pool Fund 
Accounts of Coffee Board is not allowed to faU Into arrears In future. 



CHAPTER III 
DELA Y IN LAYING ANNUAL REPORT AND AUDITED 

ACCOUNTS FOR THE YEAR 1990-91 OF THE 
LALIT KALA AKADEMI. NEW DELHI 

The Lalit Kala Akademi was set up as an apex cultural body in the field 
of visual arts by the Government of India by a Parliamentary resolution on 
5 August. 1954 tQ encourage and promote creative arts such as painting. 
graphics. sculpture etc. It was registered under the Societies Registration 
Act. 1860 on 11 March. 1957. In accordance with the objectives laid down 
in its constitution. the Akademi carried out its functions through its 
General Council. Executive Board and other Committees during the year 
under report. 

3.2 The Annual Report and the Audited Accounts of Lalit Kala 
Akademi for the year 1990-91 were laid together with Review and Delay 
Statement on the Table of Lok Sabha on 20 April. 1993. As per the 
recommendation of the Committee on Papers Laid, contained in para 3.5 
of their First Report (Fifth Lok Sabha). the aforementioned documents 
should have been laid on the Table of Lok Sabha within 9 months of the 
close of the accounting year i.e. by 31 December. 1991. Thus. the period 
of delay in laying the Annual Report and Audited Ac:counts on the Table 
of Lok Sabha came to more than 151/2 months. 

3.3 In the delay statement laid alongwith Annual Report and Audited 
Accounts. the reasons for delay has been explained as under:-

"The Annual Report! Audited Accounts for the year 1990-91 could 
not be laid within the stipulated period for want of receipt of printed 
copies of these documents. A statement showing the dates of various 
stages of the finalisation of Audit Report of the Akademi for the year 
1990-91 is given below:-

1. Annual Accounts submitted to Audit on 
2. Duration of Audit 

(1) Transaction Audit 
(2) Certification of Accounts 

3 Discussion of Inspection Report on 
4. Draft Audit Report received by the Akademi on 
5. Draft Audit Report replied on 
6. Final Audit Report (English version) issued on 
7. Final Audit Report (Hindi version) issued on 
8. Copies of the Annual Report (without annual 

accounts) received from the Akademi on 

12 

13.8.1991 

25.9.1991 
31.10.1991 
1.11.1991 
13.1.1992 
21.1.1992 
20.2.1992 
27.3.1992 

12.10.1992 
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9. Akademi asked to send approved annual accounts on 13.11.1992 

10. Approved Annual Accounts received from Akadenri 
on 3.12.1992 

11. Reasons for delay furnished by Akademi on 3.12.1992" 

3.4. In this connection, the Ministry of Human Resource Development 
(Department of Culture) who were requested to furnish information on 
certain points have furnished the same as under:-

Points 
I. The dates when-

(a) the Company Law BoardlC&AG 
was approached for appointment of 
statutory auditors; 

(b) the statutory auditors were 
appointed; 

RepUes 

The C&AG was approached 
and the GOI requested them 
to audit the accounts of the 
LKA since its inception. 

(c) the accounts of Lallit Kala Akademi 13.8.1991 
wcre compiled and were ready for 
bcing handed over to the auditors; 

(d) the annual report was finalised; 1.10.1992 

(c) the annual report· and Audited Executive Board 5.12.1992 
accounts were got approved from the General Council 6.12.1992 
General CouncillExecutive Board; 

(f) the Annual Report and Audited 
Accounts were taken up for 
translation and printing and the time 
taken in it; 

(g) the finalised Annual Report and 
Audited Accounts in both Hindi ~  

English versions were sent to the 
Ministry of Human Resource 
Development (Department of 
Culture). 

(h) the delay statement and review were 
prepared by the Ministry; and 

(i) the Annual Report and Audited 
Accounts alongwith Review 
Statement· and Delay Statement were 
got authenticated from the Minister 

II. The latest position regarding 
finalisation of the Annual Report and 

6.12.1992 

13.12.1992 

16.2.1993 

26.3.1993 

The Annual Accounts of 
1991·92 are yet to be 
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Points 
Audited Accounts for tbe subsequent 
year 1991-92. Whfn these. are 
expected to be laid 111 Parliament? 

III. The remedial measures taken or 
proposed to be taken both in the 
Ministry and Lalit Kala Adademi to 
ensure timely layinK of the Annual 
Reports and Audited Accounts 
within the prescribed period of 9 
months fiom the close of the 
accounting year in future. 

Rtplits 
approved by [he Finance 
Committee and can be 
placed only after the 
approval of the Finance 
Committee. 
All efforts will be made in 
future for timely submission 
of the Annual Report. 

3.S At their sitting held on 31 January, 1994, the Committee considered 
the reasons for delay given by the Ministry of Human Resource 
Development (Department of Culture) in laying the Annual Report and 
Audited Accounts of the Lalit Kala Akademi for the year 1990-91. The 
Committee decided that the representatives of the Ministry might be called 
before the Committee to give detailed reasons for delay in laying the 
documents on the Table of Lok Sabha. 

3.6 On 27 April, 1994, the Committee took evidence of the 
representatives of the Ministry of Human Resource Dzvelopment on the 
question of delay in laying the Annual Report anc Audited Accounts of 
the Lalit Kala Adademi for the year 1990-91. 

3.7 The representative of the Ministry admitted that lack of coordination 
between the Ministry and the Akademi and the frequent and prolonged 
correspondence between the two on removal of inadequacies on the papers 
submitted by the Akademi to the Ministry were the main reasons for the 
delay. He agreed that the 9 months period recommended by the 
Committee for laying the papers was sufficient to complete the processes 
involved. He informed the Committee that the annual report and the 
audited accounts for thc year 1991-92 were laid on the Table ofLok Sabha 
on 22 February, 1994 and that, in respect of the said papers for 1992-93, 
audit para had been received and an"ual report had been compiled. He 
also informed that the accounts for 1993-94 would be submitted to audit by 
end of June, 1994. He further apprised the Committee about the issuance 
of appropriate directions to the Akademi for ensuriD, timely completion of 
formalities so that delay in laying the papers could be obviated. 

3.8 The Committee nole lhat the Annual Report ud Audited Accounts of 
the Lalli Kala Akademi for the year 1990-91 were laid on the Table of Lok 
Sabha on 10 April, 1993 afler a delllY of about 15VJ moaths. From the 
Information furnished by the Ministry 'Of Humu ReIOUrce Development, 
the CDmmlttee find that aboul IIh months were taken In compUln1 the 
aceouDb 'Of the Akademi; 6 mDnths In audillnl ud n •• I'''DI the accounb; 
about 1 v.. moaths In translatiDn of the Audit Report tboup the Akademl 
received the Audit Report DD 10.2.1992; tWD mont ... In aetllDa approval 'Of 
the Executive Board and General Body tboap the Anaual Report wu 
ftnalised DD 1.10.1992 and nearly 1 mDaths In preparinl the "Review" and 
"delay statement" by the Ministry. 
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3.9 The Committee are not convinced with the explanation given by the 
representative of the Ministry of Human Resource Development during 
e\'idence. The stages as explained by him and as mentioned above were all 
created by the Akademi authorities themselves. They had sent the Report 
without the approval of the Executive Board: various certincates had not 
been enclosed; Finance Committee and Executive Board had not approved it 
and the delay statement was also not given. The Annual Report and Audited 
Accounts could not be as authentic document for want of approval by 
EXl'Cutive Board of the Akademi. The Committee feel that the delay could 
ha\'e heen avoided if the annual accounts had heen monitored at every stage 
of their nnalisation. 

3.10. The Committee recommend that a time schedule should be chalked 
out by the Lalit Kala Akademi in consultation with the Ministry and the 
audit authorities and some senior offkers In the Akademi IS weD IS In the 
Ministry shouid be entrusted with the job of monitoring the time schedule 
SCI framed. If any delay is anticipated at any stage, the matter may be taken 
up wllh the concerned authority to expedite the action. The Ministry of 
Human Resource Development should also take steps to obviate delay in 
preparing "review" and "delay stateml!'nt" and see that the documents 
whkh are laid 001 thl!' Tahle of thl!' ilouse wUhin the stipulated time rtf nine 
months prl!'scrihed by the Committee. 



CHAPTER IV 

DELA Y IN LA YING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE CENTRAL COUNCIL OF INDIAN MEDICINE 

FOR THE YEAR 1990-91 

The Central Council of Indian Medicine is a statutory body constituted 
under the Indian Medicine Central Council Act. 1970. The Council was 
first constituted in 1971. The Council was reconstituted in 1984. 

4.2 The Annual Report and Audited Accounts of the Central Council of 
Indian Medicine for the year 1990-91 were laid together with Review and 
Delay Statement on the Table of Lok Sabha on 24 April, 1993. As per 
recommendation of the Committee on Papers Laid on the Table contained 
in para 3.5 of their First Report (Fifth Lok Sabha), the said docunfents 
were to be laid within nine months of the close of the accounting year i.t. 
by 31 December. 1991. Thus. the delay in laying the Annual Report and 
Audited Al'counts came to about 16 months. 

4.3 In the statement laid alongwith the Annual R.!port and AlJdited 
Accounts the reasons for delay were explained as under:-

"F(llIowing arc the dates on which various activit ips relating to 
audit of accounts of the institute for the year 1990-91 and 
preparation/approval of the Annual Report were completed:-

(i) Accounts of the Institute sent to 30.6.1991 
the office of CAG for audit. 

(ii) Accounts audited during the 12.9.1991 to 3.10.1991 
period. 

(iii) Audit Report received b:' the 19.2.1992 
instiute 

(iv) The work of Hindi translation October. 1991 (Annual Report) 
completed. February, 1992 (Audit Report) 

(v) The Annual Report and The Annual Report and 
Audited Accounts approved by Audited Accounts were adopted 
the' Executive Committee. by the Executive Committee on 

13.8.91 and 28.2.92 
respectively. 

(vi) The printing of Annual Report 17.3.1992 
and Audited Accounts 
completed. 

16 



17 

The Audited Report of CCIM was received from the DACR on 19.2.92. 
This report was adopted by the Executive Committee at its meeting held 
on 28.2.92. Thereafter. the Audited Report was sent to the Press for 
printing. The work of printing was completed on 17.3.1992. 

(vii) Date of receipt of the Reports April' 92 

(viii) Comments of Technical December 1992" 
Experts obtained 

4.4 The Ministry of Health and Family Welfare (Department of Health). 
who were asked to furnish clarifications on certain points in this 
connection. furnished the same as under:-

Points Replies 

"I. The dates when-

(a> the Annual Report was The Annual Report for the 
~e  year 1990-91 was finalised 

by the Executive Committee 
of the CCIM on 13.8.91. 

(b> the Annual Report and 
Audited Accounts were taken 
up for translation and printing; 

(c) the finalised Annual Report 
and Audited Accounts in both 
Hindi and English versions 
were ~  to the Ministry of 
Health &. Family Welfare for 
being laid in Parliament. 

Work of the Hindi 
translation of Annual 
Report for the year 1990-91 
was completed in the month 
of October. 1991 and of 
Audit Report in February. 
1992 because of the final 
Audit Report for the year 
1990-91 was received from 
DACR. New Delhi on 
20.2.92. The work for 
printing wp.s taken up in the 
month of February. 1992. 

The finalised Annual Report 
and Audited Accounts in 
both Hindi and English 
versions were sent to the 
Ministry of Health &. Family 
Welfare for being laid in 
Parliament vide this office 
letter No. 2O-3191-CCIM 
(AR). dated. 2.4.92. 
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Points RtpUts 

(d) the Delay Statement and The Delay Statement and 

(c) 

II. 

Review were prepared by the Review Statement were 
Ministry; and prepared on 15.7.1992 and the 

comments of the te<:hnical 
experts were obtained on 
28.12.92. 

the Annual Report and Audited 
Accounts alongwith Review 
Statement and Delay Statement 
were got authenticated. 

The latest position regarding 
finalisation of the Annual 
Report and Audited Accounts 
for the subsequent year 1991-
92. When these are expected to 
be laid in Parliament? 

The Reports were first 
authenticated by the then 
Minister of State Smt. O.K. 
Thara Devi Siddhartha on 
13.1.93 but as the Session was 
over it had to be laid in the 
next session and it was again 
authenticated by the Deputy 
Minister on 30.3.93. 

The Annual Report and 
Audited Accounts for the year 
1991-92 have been submitted to 
the Ministry of Health and 
Family Welfare, ~e  Delhi on 
29.6.93 and they are expected 
to the laid in the Parliament 
during the Monsoon Session of 
the Parliament. 

III. The remedial measures taken or Every effort is taken by the 
pmposed to be taken both in Central Council of Indian 
the Ministry and Central Medicine to submit the Annual 
Council of Indian Medicme to Report and Audited Accounts 
ensure timely laying of the within the prescribed period of 
Annual Report and  Audited 9 months from the close of the 
Accounts within the prescribed accounting year. But the Audit 
pe.·iod of 9 months from the Report for the year 1990-91 was 
close of the accounting year. received from DACR in the 

month of February, 1992 and 
the Audited Report (or tbe year 
1991·92 was also re<:eived in. the 
month of April, 1993. 
Therefore, the lete receipt of 
Audit Reports is the main 
reason of dealy for submission 
of the Annual Report and 
Audited Accounts. 
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4.5 At their sitting held on 31 January. 1994, the Committee considered 
the reasons for delay given by the Ministry of Health and 
Family Welfare (Department of Health) in laying Annual Report and 
Audited Accounts of the Central Council of Indian Medicine for the year 
1990-91. The Committee decided that the representatives of the Ministry 
might be called before the Committee to elaborate the reasons for dealy in 
laying the documents on the Table of Lok Sabha. 

4.6 On 27 April. 1994, the Committee took evidence of the 
representatives of the Ministry of Health and Family Welfare on the 
question of delay in laying Annual Report and Audited Accounts of the 
Central Council of Indian Medicine for the year 1990-91. 

4.7 On being asked to explain the delay. the repre. ;:ntative of the 
Ministry attributed the weak organisational structure on the part of the 
Ministry which looks after the affairs. as the main reason for the delay. He 
informed the Committee that a separate DepartmentlDirectorate 
exclusively to look after the Indian systems of medicine was being 
contemplated. He further informed that the strength of the staff in the 
Ministry dealing with the matter had also been augmented as a 
consequence of which. the delay in laying the papers during the subsequent 
years had been progressively reduced. He also informed the Committee 
that the annual report and the audited accounts of the Council for the year 
1991-92 were laid on the Table of Lok Sabha on 26 August. 1993 after a 
reduced delay of 8 months and the said papers for 1992-93 were proposed 
to be laid within a week thereafter. thus further marginalising the delay. 
He however. agreed that the delay of 81f2 months during the process of 
scrutiny of the papers by the technical experts in the Ministry.should have 
been avoided. 

4.8 The Committee are cuncerned to note that the accounting year of the 
Council ends on 31 March and the Council sent the accounts to the audit 
authurities unly on 30.6.1991 and in-between the auditing of accounts, its 
translation ·etc. took nearly 11 months. The Committee see no reason for 
such type of Inordinate delay. 

4.9 The Committee also feel distressed on the explanation liven by the 
representative of the Ministry for taklna about 7 months by the Audit 
authorities for audltlnl and finalislnl &he ac:c:ounts. The Committee do not 
appreciate the statement that audit authority was the superior authority 
hence they did not think it proper to remind them. The Committee feel that 
there was no harm in remindina the audit authorities for audltina the 
accounts In time. 

4.10 The Comm.Uee recommend that the Council should draw up a time 
bound schedule, for proc:essinl tbe work Involved rlpt from compilation of 
Accounts, prlntlna of Annual Reports and audited account. and Rndlnl 
them'to the Ministry for laylnl them on the Table of tbe House. In order to 
achieve the desired result, the Job needs to be monitored at sufllc:lently blah 
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levels botb In tbe Ministry of Healtb and Family Welfare and the Central 
CouncD of Indl.n Medicine. In order to b.ve tbe accounts expeditiously 
audited, the Committee also advice tbe CouncD to take up the .udlt1n1 of 
accounts with the Audit autborltles from time to time. 

4.11 Tbe Committee also Dote that the Annual Report and Audited 
Accounts of the Council for the year 1990-91 were received In the Ministry 
on 2 April, 1992 but these were laid on tbe Table of tbe HOUle OD 14 April, 
1993 i.t!. after about 12 months. The Committee feel that tbe Mlnlltry did 
not take the maUer seriously .ad aUowed to Ilnaer It Indeftnltely. The 
Committee observe that this type of .pproacb I ........ tt.ble and aeedI to be 
Molded in fulure and place before Parliament the required documents u 
soon as they 'are rec:elved In the Ministry. 



CHAPTER V 

DELA Y IN LA YING ANNUAL REPORT AND AUDITED 
ACCOUNTS OF THE ALL INDIA INSTITUTE OF MEDICAL 

SCIENCES, NEW DELHI FOR THE YEAR 1990-91 

The All India Institute of Medical Sciences (AIIMS) WH established in 
New Delhi in 1956 through an Act of Parliament as u institution of 
national importance to serve as a nucleus for deyelopment of excellence in 
all ~ of health care system in India. 

5.2 The -A.nual Report of the All Incija IDltitdte of Medical Sciences 
was laid on dle Table of Lot Sablla alonJWifh detay .,,*ment and Review 
on 20 ~  1992. The Audited Accounts of tho Il)SIitute alonlwith the 
delay statennent were separetely laid on the Table on 1 .... May, 1993. As per 
recommendation of the Committee on Papers Laid on the Table as 
contained in para 3.5 of their First Report (Fifth Lok Sabha) , the said 
documents were to be laid together within nine montl., of the close ·of the 
accountil1J year i.e. by 31 December, 1991. Thus, the delay in laying the 
Annual Report and Audited Accounts came to about 8 months and 16 112 
months respectively. 

5.3 The statement as laid alongwith the Annual Report explained the 
reasons for delay as under:-

"Under Section 18 of the AIIMS Act, 1956. the accounts of the 
Institute as certified by the Comptroller &. Auditor General of 
India together with the Audit Report thereon are required to be 
forwarded annually to the Central Government which shall cause 
the same to be laid before both the Houses of Parliamenl. 

Under section 19 of the AIIMS Act. 1956 the Institute has to 
submit an Annual Report to the Central Government which shall 
cause the same to be laid before both the Houses of Parliament. 

As per rules of the AIIMS, New Delhi, the Annual Report hu 
to be forwarded to the Central Government within fiv" months of 
the close of the year and the Annual Accounts and Audit Report 
thereon within nine months of the close of the financial year. 

The Ministry of Health &. Family Welfare has been pursuing 
with the AIIMS the mauer regarding submission of Annual Report 
for 1990-91 and to take action to expedite the submission of the 
Audit Report by the Director of Audit. Central Revenues. New 
Delhi in due time so as to enable the Ministry to lay both the 
reports before Parliament by the stipulated period. 

21 
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The Institute have informed that the Audit Report for the year 1990-91 
has not been received from the Director of Audit, Central Revenues and 
the matter is being pursued with tbem. Copies of the same will, therefore, 
be laid on the table of both the Houses after it has been received from the 
Director of Audit, Central Revenues, New Delhi. 
Compilation and Auditing of the Annual Report was completed by the 
Institute on 9.12.1991. The draft Annual Report was circulated for 
approval of the Institute Body on 20.12.1991 and the same was approved 
by the Institute Body on 30.12.1991. The Hindi translation was completed 
on 12.6.1992. The printed copies of the Annual Report were received by 
the Government on 7.7.1992. 
In the above ~ r m e  it was not possible for the Ministry to lay 
the Annual Report and the Audit Report on the accounts of the AIIMS 
for the year 1990-91 in respect of the All India Institute 01 Medical 
Sciences, New Delhi on the Table of the Sabha before 31st December, 
1991." 
5.4 The Statement as laid alongwith the Annual Accounts and the Audit 
Report thereon explained the reasons for delay as under:-

"Under Section 18 of the AIIMS Act 1956, the accounts of the 
Institute as certified by the Comptroller & Auditor General of 
India together with the Audit Report thereon are required to be 
forwarded annually to the Central Government. which shall cause 
the same to be laid before both the Houses of Parliament. Under 
Section 19 of the AIlMS Act, 1956. the Institute has to submit an 
Annual Report to the Central Government. which shall 'cause the 
same to be laid before both the Houses of Parliament 
The Annual Report of the AIIMS for the year 1990-91 Wti 
placed before both the Houses of Parliamen& in August, 1992. 
As regards Annual Accounts alongwith Audit Report thereon 
for the year 1990-91. the Institute has reported that the Annual 
Accounts were furnished to the Audit on 10.7.1991 and the Audit 
was completed on 31.12.1992. The same was discussed on 7.1.1992 
and the draft Audit Report was received by Institute on 27.3.1992. 
Reply to the draft Audit Report was sent by the Institute to Audit 
on 8.4.1992 and the final Audit Report and certified Accounts 
were received by the .AlIMS on 5.3.1993. The same were 
considered and approved by the Finance Committee and tbe 
Governing Body of the Institute on 26.3.1993 and 15.4.1993 
respectively. The required number of copies of tbe same togetber 
with Hindi version were received by the Ministry of Health & 
Family Welfare on 30.4.93. 
In the circumstances it was not possible to lay the Annual 
Accounts alongwith the Audit Report thereon for 1990-91 in 
respect of AIIMS. New Delhi on the Table of botb the Houses of 
Parliament before 31.12.1991 and, therefore, these documents are 
being laid in the current Session of the Parliament." 
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5.5 The Ministry of Health & Family Welfare (Department of Health). 
who were asked to furnish clarifications on certain points in this 
connection, furnished the same as under:-

Points 
"I. The dates when-

(a) the C&AG was appro 
ached for appointment of 
statutory auditors; 

(b) The statutory auditors were 
appointed; 

(c) the accounts of All India 
Institute of Medical 
Sciences were compiled and 
were ready for being 
handed over to auditors; 

(d) the accounts were handed 
to auditors for auditing; 

(e) the auditing of accounts 
commenced by the auditors 
and the time taken in it; 

(f) the Annual Report was 
finalised; 

(g) the Annual Report and 
Audited Accounts were 
approved from the 
Governing Body; 

(b) the Annual Report and 
Audited. Accounts were 
taken up for translation and 
printing and the time talren 

. in it; 

Reply 
The AU India Institute of 
Medical Sciences is a Statutory/ 
Autonomous Body set up under 
the AlltdS Act, 1956. Section 
18 of the said act provides that 
the accounts of tbe Institute 
shall be audited by the 
Comptroller and Auditor 
General of India and the 
accounts as certified by the 
Comptroller and Auditor 
General or any other person 
appointed by him on his behalf 
together with the Audit Report 
thereon shall be forwarded 
annually to the Central 
Government. and the 
Government. shall cause the 
same to be laid before botb the 
Houses of Parliament. 
10-7·1991 

10-7·1991 

From 29.7.1991 to 27.12.1991. 
Total time 4 months and 29 
days. 
19.12.1991 

(i) Annual Report 20.12.1991. 
(ii)Annual Accounts 15.4.1993. 

The Hindi translation of Annual 
Report was completed on 
20.5.1992 and that of Annual 
Accounts on 9.3.1993 and took 
about 7 weeks for translation 
and submitted to the Ministry 
of Health and Family Welt-reo 
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Poillts 
(i) the finalised Annual Report 

and Audited Accounts both 
in Hindi and En,liah 
Versions were sent to the 
Ministry of Health and 
Family Welfare for bein, 
laid in Parliament; 

(j) the Delay statement and 
review were prepared by the 
Miilistry; and 

(k) the Annual Report and 
Audited Accounts 
alongwith Review and 
Delay Statements were lot 
authenticated from the 
Minister; and 

(I) tt-.e Annual Report was laid 
on the Table of the House. 

II. The rcuons for not laying 
together Annual Report and 
Audit Report of the All India 
Institute of Medical Sciences. 

III. The latest position regarding 
finalisation of the Annual 
Report and Audited Accounts 
for the subsequent yean. When 
these are expected to be laid in 
Puliament. 

Rlply 
(i) Annual Report 7.7.1992. 
(ii) Annual Accounts 30.4.1993. 

(i) Annual Report 15·7·1992. 
(ii) Annual Accounts 4-5-1993. 

(i) Annual Report 16-8-1992. 
(ii) Annual Accounts 13-5-1993. 

The Annual Report was laid on 
the Table on Lok Sabha on 
20.8.1994. 
There was dellY in finllisation 
of tbe Audit Report by tbe 
Comptroller and Auditor 
General of India. 
The Annual Report for the year 
1991-92 bas already been 
approved by the Institute Body 
of the AIIMS and the work 
relatin, to its Hindi translation 
is in prop... The same is 
likely to be submitted by the 
Institute to tbe Ministry by 1st 
week of July, 1993. 
The Annual Accounts have not 
yet been finally certified by the 
CclAG as they insisting for 
certain fiaures pertainina to 
crvs to be incorporated 
tberein. The Institute bas 
informed thllt the reyised 
accounts incorporatinl these 
fiaurea uc likely to be 
submitted to the CclAG within 
tWD weeks. 



IV. 

2S 

Points 
The remedial measures taken or 
proposed to be taken both in 
the Ministry and All India 
Institute of Medical Sciences to 
ensure timely laying of the 
Annual Reports and Audited 
Accounts within the prescribed 
period of 9 months from the 
close of the accounting years, in 
future. 

Rlply 
(i) The Deptts.lCentres have 

been advised to be more 
prompt in furnishing the 
data for the report so that 
there is no delay in laying 
these reports, before 
Parliament in future. 

(ii) All possible efforts are 
being made by the Institute 
to submit the compiled 
accounts to C&:AG by the 
stipulated date viz. 
30.6.1993. C&:AG will be 
requested to complete their 
audit expeditiously so that 
the Annual Report and 
Audited Accounts can both 
be placed on the Table of 
the Parliament within the 
stipulated period of 9 
months after the close of 
the financial year. 

5.6 At their sitting held on 14.6.1994, the Committee on Papers Laid on 
the Table considered the reasons given by the Ministry of Health and 
Family Welfare in connection with the delay in laying the Annaul Report 
and Audited Accounts of the All India Institute of Medical Sciences, New 
Delhi for the year 1990-91. As the reasons given by the Ministry were not 
convincing, the Committee decided to caU the reprea.nlativcs of the 
Ministry to appear before them for oral evidence in this regard. 

5.7 On 2 September, 1994 the representatives of the Ministry of Health 
and Family Welfare appeared before the Committee to tender oral 
evidence. 

S.8 During the evidence when asked to explain the reasons for delay of 
8% months in finalising the Annual Report and 7% months in translation 
and printing of the Annual Report after its approval from the Governing 
Body, the representatives of the Ministry admitted the delay and explained 
that the All India Institute of Medical Sciences is very large organisation 
having a large number of specialitiea and super-specialities. Immediately 
after the accounting year closed communications alongwith questionnaires 
were sent from· the office. of the Director to various Departments for 
sending informatiOn/material for incorporation in the Report and that 
information was received very late resultina in late finalisation of the 
Annual Report. Thereafter, the report was sent to the Institute Body for 
its approval and after their approval the translation work was taken up. 
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5.9 On being asked to explain the reasons for delay in auditing of 

accounts and their laying on the Table of the House separately, the 
representative of the Ministry informed that there had been m'uch delay in 
auditing of the patients' data because at one time the number of patients 4 
lakhs which later went up to 17 lakhs and also there was delay in various 
departments in compilation and drawing up the details. ~r  the 
auditing of accounts a large number of objections were raised by the audit 
party. He informed the Committee that for the purpose of reducing delay 
they were thinking to have provision of concurrent audit in their Institute 
so that the accounts were concurrently audited throughout the year and 
there may not be any delay on this account. For this the witness stated that 
they would take up the matter with C & A.G. to have the concurrent audit 
system introduced early. 

5.10 On being asked the steps taken by the Ministry to see that the rules 
of the Institute. which provide 5 months and 9 monthr period from the 
close of the accounting year for forwarding the Annual Report and Annual 
Accounts respectively to the Central Government for placing belore 
Parliament whereas the Committee on Papers Laid recommended ·0 place 
them before Parliament together within 9 months of the close of the 
accounting year. the representative of the Ministry submitted that the rules 
of the Institute are not inconsistent with the recommendations of the 
Committee. They, however, promised to adhere to the recommendations 
of the Committee in the matter of laying both the documents together 
before Parliament. 

5.11 The Committee are distressed to note that the Audited Accounts and 
Annual Report of the All India Institute of Medical Sciences were laid on 
the Table of the' House separately on 14.5.93 and ZO.8.93 respectively, that 
is, after a delay of about sixteen and a half month and eiaht months. 

S.U Eight.and a half months were taken in nnalising  the Annual Report, 
,liz months In translation and its printing and one month was taken by the 
Ministry for Its authentication. Five and a haIC months were taken by tbe 
auditors in auditing the accounts, and SIll months were also taken by the 
(nslitute for lellinl approval of these accounts from their Governinl Body. 

5.13 The Committee are unhappy ~o observe that despite the clear 
guidelines laid down by the Committee on Papers laid on the Table In their 
recommendation contained in para 3.5 of their Flnt Report (5th Lok 
Sabha) that the Annual Report and Audited Ac:counts of the Institute must 
he laid tOiether, the Annual Report and Audited Accounts of the institute 
have' been laid separately and that too with much delay. The Committee 
observe that unless the Annual and Acc:ounts of the Instltate are laid 
together, a perfect and c:omplete pic:ture of tbe workinl and adaYilia of tbe 
Institute would not be known to the Members of ParUament .as such the 
very purpose of 18ylnl these papen before Parliament 15 defeated. 
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S.14 The Committee. therefore, reiterate the earUer recommendation 
contained In para 3.5 of· their First Report (5th Lok Sabha) anti recommend 
that the Annual Reports and Audited Accounts of the I .. tlt." .bould be 
laid tOlether within 9 months from the close of tbe KCOuDlIna year .. 

S.1S The Committee also note the contention of the Ministry of Health 
and Family Welfare that the number oC patients In the institute bas 
tremendouslylnueased. It has resulted in delay 10 COlD ..... U .. of data and 
their auditlQl by Statutory Auditors. The Statutory A_".. alone bad 
taken 5 months in the auditlnl or the accounts or the Ioadhate for the year 
1990-91. In order to overcome this problem, the COIIIlQlttee recommend 
that the Inttitute should have concurrent audit sy._ Iqr which the 
Ministry or Health and Family Welfare milht approac" ""! COlDptroUer " 
Auditor GeDeral or India and have the system lntrotluced 10 that the 
accounts of the Institute are complied and audited tbro .... CMlt the year and 
Audited Acc.unts together with the Audit Report the ..... are placed berore 
Parliament within the prescribed period or 9 months fro .. the close or the 
accountine ~ r. 

NEWDEUII; 

November 30, 1994 

Agrahayanu 9, 1916 (Saka) 

T.J. ANJALOSE. 
Chairman, 

Committee on Papers Laid on the Table. 



APPENDIX 

Summllry 0/ recommendtltions loblervlllions collltllned In 1M Report 

S.No. Reference Summary of recommendations/obiervations 
to Para 
No. of the 
Report 

1 2 

1. 1.8 

2. 1.9 

3. Jl.IO 

3 

The Committee note that a period of S months 'was 
taken by the National Open School Society. Delhi 
for approval of the Minister of Human Resource 
Development on behalf of the Government of India to 
incorporate the provisions ih Rules and Regulations for 
external audit of National Open School Society. 
submission of Annual Report and Audit Report of the 
Society to tbe Government and laying them before the 
Parliament within onine months of the close of the 
accounting year of the Society. 

The Committee also note that the Society took 
2 months time for getting the Annual Report approved 
by the General Dody of the Society. 

The Committee find tbat the provlSloDl for 
submission of Annual Reports and Audited Accounts to 
Parliament had been incorporated in the Memorandum 
of association and Rules and ReguiatioDl of the Society 
only in 1992 though it was the duty of the Ministry to 

28 



1 2 

4. , 2.8 

5. / 2.9 

29 
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make the Society aware of the recommendations of the 
Committee contained in para 3.S of their First Report 
(Fifth Lok Sabha) that all the Annual Reports and 
Audited Accounts of the Society were required to be 
laid on the Table of the House witbin tbe prescribed 
period of 9 months of the close of the accounting yean. 

The Committee observe that the Ministry of Human 

Resource Development took the matter in a casual 
manner and delayed the or ~r o  of the 

requirement in the rules and reaulations of the :Ely 
at the time of their inception right in the year 1979 
Committee recommend that a time-bound sche ule 
should be drawn up by the Society in consultation witb 
tbe Ministry of Human Resource Development 
(Department of Education) and for strictly adhering to 
the various stages of the time schedule so drawn up and 
some senior officers both in the Society and the 
Ministry should be entrusted witb the responsibility so 

that the documents could be finalised and  placed before 
Parliament well within nine months of the close of the 

accounting years of the Society. 

The Committee note that 10 months were taken in 
compilation and submission of Annual Accounts to the 

Auditors instead of 3 months as recommended by 
the Committee. Six months were taken in submitting 
the revised pool fund accounts to the Auditors  and 
5 months were taken by the Auditors in preparing tbe 

Audit Report. 

Tht Committee are not satisfied with the clarification 
'given by the Ministry in takin, 10 months' time in 
compilation of accounts because it was only due to 
non-receipt of information from the field units. The 



1  2 

6. , 2.10 

7. I 2.11 

8. I 2.12 

9. , 3.8 

30 

3 

Committee feel that if the Board had taken initiative 
before the end of the season with the field units the 
accounts could have reached the head office and much 
of the delay could have been avoided and in 
anticipation of any delay from the field units, the 
Ministry should have taken the matter with field units 
from time to time. The Committee allo observe that so 
many audit objections were raised during the auditing of 
accounts. It goes to prove that the accounts were not 
compiled as per requirements of the audit authorities. 

The Committee recommend that lhc Ministry in 
consultation with Coffee Board should fix up a dead 
line for preparing and submitting the accounts by field 
offices to the head office with a view to avoiding delay 
alleast on this account. The Board should also fIX up 
the responsibility on some officers in the field units to 
send the accounts within the prescribed time limit. At 
the Ministry level also, a senior officer should be 
entrusted to pursue and see that the accounts of field 
offices reach the Ministry by the dead-line fixed for the 
purpose. 

The Committee also recommend that the. accounts of 
the Coffee Board should also be properly maintained 
so that at the time of auditing, ~ objections could be 
reduced to the minimum and in case of objections, if 
any, efforts should be made to resolve them with 
promptitude. 

The Committee hope that the Ministry of Commerce 
would made all out dforts to see that the Pool Funds 
Accounts of the Coffee Board which are in arrears, 
are laid on the Table of the House within the next three 

months and all future accounts are laid within the 
prescribed period. The Ministry should ensure that the 
work  relating to laying of Pool Fundi Accounts of 
Coffee Board is not allowed to fall into arrears in 
future. 

The Committee note that the Annual Report and 
Audited Accounts of the Lalit Kala Akademi for 
the year 1990-91 were laid on the Table of Lok Sabha 
on 20 April, 1993 after a delay of about lSlIl months. 
From the information furnished by the Ministry of 
Human Resource Development, the Committee find 



1 2 

10. 

11. /3.10 

12./ 4.8 

31 

3 

that about llh months were taken in compiling the 
accounts of the Akademi; 6 months in auditing and 
finalising the accounts; about llh months in translation 
of the Audit Report though the Akademi received the 
Audit Report on 20.2.1992; two months in getting 
approval of the Executive Board and General Body 
though the Annual Report was finalised on 1.10.1992 
and nearly 2 months in preparing the "Review" and 
"delay statement" by the Ministry. 

The Committee are not convinced with the 
explanation given by the representative of the Ministry 
of Human Resource development during evidence. 
The stages as explained by him and as mentioned above 
were all created by the Akademi authorities themselves. 
They had sent the Report without the approval of the 
Executive Board; various certificates had not been 
enclosed; Finance Committee and Executive Board had 
not approved it and the delay statement was also not 
given. The Annual Report and Audited Accounts could 
not be as authentic document for want of approval by 
Executive Board of the Akademi. The Committee feel 
that the delay could have been avoided if the annual 
accounts had been monitored at every stage of their 
finalisation. 

The Committee recommend that a time schedule 
should be chalked out by the Lalit Kala Akademi in 
consultation with the Ministry and the audit 
authorities and some senior officers in the Akademi as 
well as in the Ministry should be entrusted with the job 
of monitoring the time schedule so framed. If any delay 
is anticipated at any stage. the matter may be taken up 
with the concerned authority to expedite the action. The 
Ministry of Human Resource Development should also 
take steps to obviate delay in preparing "review" and 
"delay statement" and sec that the documents which are 
laid on the Table of the House within the stipulated 
time of nine months prescribed by the Committee. 

The Committee -are concerned to note that the 
accounting year of the Council ends on 31 March and 
the Council sent the accounts to the audit 
authorities only on 30.6.1991 and 'in-between the 
auditing of accounts. its translation etc. took nearly 
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4.10 

15. 
{ 
4.11 

16. ( S.11 

32 
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11 months. The Committee see no reason for such type 
of inordinate delay. 

The Committee also feel distressed on the explanation 
given by the representative of the Ministry for taking 
about 7 months by the Audit authorities for 
auditing and finalising the accounts. The Committee do 
not appreciate the statement that audit authority was 
the superior authority hence they did not think it proper 
to remind them. The Committee feel that there was no 
harm in reminding the audit authorities for auditing the 
accounts in time. 

The Committee recommend that the Council should 
draw up a time bound schedule, for processing the ~r  

involved right from compilation of 
Accounts, printing of Annual Report and audited 
accounts and sending them to the Ministry for laying 
them on the Table of the House. In order to achieve 
the desired result, the job needs to be monitored at 
sufficiently high levels both in the Ministry of Health 
and Family Welfare and the Central Council of Indian 
Medicine. In order to have the accounts e;tpeditiously 
audited, the Committee also advice the Council to take 
up the auditing of accounts with the Audit  authorities 
from time to time. 

The Committee also note that the Annual Report and 
Audited Accounts of the Council for the year 1990-91 
were received in the Ministry on 2 April, 1992 but 
these were laid on the Table of the House on 24 April, 
1993 i.c. after abo'it 12 months. The Committee feel 
that the Ministry did not take the matter seriously and 
allowed to linger it indefinately. The Committee 
observe that this type of approach is regrettable and 
needs to be avoided in future and place before 
Parliament the required documents as soon as they I 
received in the Ministry. 
The Committee are distressed to note that the 
Audited Accounts and Annual Report of the All India 
Institute of Medical Sciences were laid on the Table of 
the House separately on 14.5.93 and 20.8.93 
respectively, that is, after a delay of about sixteen and a 
half mo ~ and eight months. 
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Eight and a half months were taken in finalising the 
Annual report, ~ months in translation and its printing 
and one month was taken by the Ministry for its 
authentication. Five and a half months were taken by 
the auditors in auditing the accounts, and SYZ months 
were also taken by the Institute for letting approval of 
these accounts from their Governing Body. 

The Committee are ~  to observe that despite 
the clear guidelines laid down by tbe Committee on 
Papers Laid on the Table in tbeir recommendation 

contained in para 3.5 of tbeir First Report (5th Lok 
Sabha) that the Annual Report and Audited Accounts 

of the Institute must be laid together, the Annual 
Report and Audited Accounts of the Institute. have 
been laid separately and that too with much delay. The 
Committee observe that unless the Annual Report and 
Accounts of the Institute are laid togetber, a perfect 

and complete picture of tbe working and activities of 
the Institute would not be knOWD to tbe Members of 
ParliameDt and as such the very purpose of laying these 
papers before ParliameDt is defeated. 

The Committee, tberefore, reiterate the earlier 
recommendation contained in para 3.5 of their First 
Report (5th Lok Sabha) and recommend that 
the Annual Reports and Audited Accounts of the 
Institute should be laid together within 9 months from 

the close of the accounting year. 

The Committee also note the contention of the 
Ministry of Health and Family Welfare that the number 
of patients iD the Institute hu tremendously 
increased. It has resulted in delay in oompilation of data 
and their auditinl by StatutGry AuditOl'l. 1be Statutory 
Auditors a10De had takeD 5 mODdII in the auditing of 
the accounts of the Institute for the year 1990-91. ID 
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order to overcome this problem, the Committee 
recommend that the Institute should have concurrent 
audit system for which the Ministry of Health and 
Family Welfare might approach the Comptroller cl 
Auditor General of India and have the system 
introduced so that the accounts of the Institute are 
compiled and audited throughout the year and Audited 
Accounts together with the Audit Report thereon are 
placed before Parliament within the prescribed period of 
9 months from the close of the accounting year. 
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